HIGH COURT OF JHARKHAND, RA NCHI

NOTIFICATION
THE 04™ February, 2016

No. 5/ / A: In exercise of powers conferred under Sub Secticn (3) of Section 8A of
the Legal Services Authority Act, 1987, Hon’ble the Chief Justice has been pleased to
appoint  Sri Santosh Kumar No.1, Additional Judicial Commissione Ranchi as Secretary,

Jharkhand High Court Legal Services Committee, Ranch with imme diate effect.

By c der of the Court,
Sd/-(An: Kumar Choudhary
Re strar General

Memo. No. /Apptt. dated Ranchi the " February, 2016

XIX (1)//6A/2002
Copy forwarded to the Central Project Co-ordinator, e-lourts Project, High

Court of Jharkhand, Ranchi with a request to take necessary € ps for publishing it
in e-Gazette.
Sd/-(Ar.ii Kumar Choudhary)
Re gistrar General

Memo. No. /A 79 /Apptt. dated Ranchi the (1™ February, 2016
XIX (1)/6A/2002 :

Copy forwarded to the Principal Secretary, Department of ersonnel, Administrative
Reforms & Rajbhasha, Government of Jharkhand, Ranchi / the ‘rincipal Secretary, Law
(Judicial) Department, Government of Jharkhand, Ranchi / the /:>countant General (A &
E), Jharkhand, Ranchi / the Judicial Commissioner, Ranchi / the Member Secretary,
JHALSA, Ranchi / the Secretary I/c, High Court Legal Services Committee, Ranchi /
e Judicial Commissioner, Ranchi /  the Registrar ( Establishient) / the Registrar
(Vigilance) / the Registrar ( Administration )1/c/  the Secretary to Hon’ble the Chief
Justice / the Central Project Co-ordinator, e-Courts Project / All the Joint Registrars
(Judicial & Non-Judicial) / All the Deputy Registrars / All the Assistant Registrars
(Judicial & Non-Judicial) / PPS I/c to Hon’ble the Chief Justic= / 1/c NIC Cell.......
High Court of Jharkhand, Ranchi and Sri Santosh Kumar | .1, Additional Judicial
Commissioner, Ranchi for information and needful.

Sri Kumar is requested to assume the charge of th office of Secretary,
Jharkhand High Court Legal Services Committee, Ranch immediate’ .
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Rec strar General



HIGH COURT OF JHARKHAND, R. NCHI

NOTIFICATION
THE 04™ February, 2016

NO.;Z—[A: Hon’ble the Chief Justice has been pleased to apj oint Mrs. Seema Sinha,
Principal Judge, Family Court, Deoghar as Registrar (Vigi. nce), High Court of

Jharkhand, Ranchi with immediate effect.

By o-der of the Court,
Sd/-(Arl Kumar Choudhary)
Reyistrar General

Memo. No. /Apptt. dated Ranchi the 24™ February, 2016
X1X (1)/6A/2002 i

Copy forwarded to the Central Project Co-ordinator, € >ourts Project, High
Court of Jharkhand, Ranchi with a request to take necessary < 3ps for publishing it

in e-Gazette.
Sd/~(An| Kumar Choudhary)

R« gistrar General

Memo. No. /2 ‘?} /Apptt. dated Ranchi the 4™ February, 2016
XIX (1)/6A/2002
Copy forwarded to the Principal Secretary, De Hartment of Personnel,

Administrative Reforms & Rajbhasha, Government of Jharkhand, Ranchi / the Principal
Secretary, Law (Judicial) Department, Government of Jha ‘iand, Ranchi / The
Accountant General (A & E), Jharkhand, Ranchi / the Reg:rar (Establishment) /
the Registrar (Administration)|/c / O/o the Registrar (Vigilancz) / the Secretary to
Jon’ble the Chief Justice / the Central Project Co-ordinator, ¢ -Courts Project / All
the Joint Registrars (Judicial & Non-Judicial) / All the Deputr Registrars / All the
Assistant Registrars (Judicial & Non-Judicial) / PPS I/c to b a’ble the Chief Justice
/ I/c NIC Cell....... High Court of Jharkhand, Ranchi/ Princ al District & Sessions
Judge, Deoghar and Mrs. Seema Sinha, Principal Judge, Far 'y Cour, Deoghar and
Treasury Officer, Doranda Treasury, Doranda, Ranchi for informat 1 and needful.

Mrs. Sinha is requested to assume the charge of e office of Registrar
( Vigilance ), High Court of Jharkhand, Ranchi immediately.
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Reuistrar General



